341

/_.fwr/#w;/

(/“o Jv:ww’w/ ey
}/d-’,«/,v".’: Wil 5y
:rwwww 72 ‘wg’//
b L/J?/ N Tl
u,ﬂ e ‘?V_,

DR. BIPLAB DASGUPTA  (West
Bengal): Madam some of us have tabled
a motion seeking a discussion on this.

Kindly allow us some ume.
{{nterruptions)

1HE DEPUTY CHAIRMAN: It has (©
be reported to the FHouse.
(Interruptions)

SHRIMATI KAMLA SINHA (Bihar)y
This Manipur issue, Madam.. .,
(Interiuptions)

THE DEPULY CHAIRMAN:  Shri
Kighna Kumar, please,

1. Report and Accounts (1993.94) of
the Indian Renewable Energy Deve-
lopment Ltd, New Delhi and related
papers.

Papers Laid
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- 2. Memorandum of  Understanding
(1993.94) between Govi. of Tndia
and the Indinn Renewable Energy
Development Lid., New Delhil

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND THE MIN-
ISTER OF STATE IN THE MINISTRY
OF AGRICULTURE (SHRI S. KRISH-
NA KUMAR): Madam, I beg to lay on
the Table, a copy each (in English and
Hindi) of the following papers:—

. (i) (a) Seventh Annual Report and
" Accounts of the Indian  Renewable

_ Energy Development Agency Limited,
#i: New Delhi, for the year 199394, ot-

© = gether with the Auditors’ Repor; om
the Accounts.

+1 Transhteranon in Amb;c seript,

|
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() Reyiew by Government on  the
working of the above Agency.

[Placed in Library, See No. LT-19.1

(i} Memorandum of Understanding
between the Government of  India
Minisiry of Non-Conventional Energy
Sources) and Indian Renewable Energy
Developmeny Agency Limited, for the
year 1993.94,

Placed in Library, See No, LT-19.]

SHRIMATI KAMLA SINH_A { Bihar):
Madam, this issue should be discused
here, (Interruptions)

LEADER OF THE OPPOSITION
(SHRI SIKANDER BAKHT); Madam,
a pertinent, legal, objection has  been
nobody iy prepared ‘o aas-
wer it.

Tg FE adET AG g1 ... (FWRAw)
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THE DEPUTY CHAIRMAN: 1 will
explain, (Inteyiuptions) Please sit
down., tInterruptions) I enquired,
The Minister has gone, He is not
here, The point is, the Proclamation
which had been issued by the Presi-
dent under article 356 of the Con-
stitution has to be reported to the
House, (Interruptions) -

SHRI SIKANDER BAKHT: Madam_
it is not that question. It is not bemng
reported. It is about the action which
had already been taken. It ix not a
report.

DR. MURLI MANOHAR JOSHL
(Uttor Pradesh) Where has. the Mipister
gone? Where  has  he  vanished
Madam? (Interruptions) :
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Ope minute, [lease. Kindly sit down.

Interruptions [ do not know whom I
should ask. (Interruptions) Please sit
down. The Mintster of Parliamentary
Affairs wants to say something.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
PUBLIC GRIEVANCE AND PENSIONS
AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-

" TARY AFFAIRS (SHRIMATI MARGA-
RET ALVA): Madam, the thing is, I
do not want to make a statement on
something which I am not in a position
to explain. But I would request the
hon, Home Minister to come here  as
early as pOSSIble and explam (Interrup-
tions) . . . :

st ;i AT WQT: (I
TWA) TER 9§ a6}
iy ama & feam . | (zamum) ..

guawmafs : AR §Ed, afsq s
T gW afewd, . (swawm) |

SHRIMATI MARGARET ALVA:
Madam, I have eent the message to
the hon. Home Minister to please come
to the House. He is in the other House.
I do not want to comment or glve any
explanation., L
1

SHRI SIKANDER BAKHT: Quite cot-
rect, We are not pressing you. (Interrup—
tzons) e

1- [] Transliteration jn Arabic script,

[RAJYA SABHA]

On the Table 344

DR. MURLI MANOHAR JOSHIL:
Madam, on a point of order.
(Interruptions)

SHRI SUNDER SINGH BHANDARI
(Rajasthan) Madam, it means that the
laying of the paper is kept pending until
the Home Minister comes and explains
the sitvagion. (Interruptions)

THE DEPUTY CHAIRMAN: Report
and Minutes of the Standing Commitiee
on Petroleum  and Chemicals. Shri
Mokd. Masud Khan. He is not here.
Ehri Ramji Lal. He ig also not here
(Ixterruptions)

o AT ww‘rai qE: §
2| A W TEX R f& fra
NfasiT & Jga S qu% afarq?
 ggmm cwgar g & oag R
FE B TART TG G, JIC T FA

7z T gl § 1. . . (qFIw)

THE DEPUTY CHAIRMAN: Please.
Let me say something. Mr. Rahi want-
ed to lay this paper on behalf of the
hon. Home Minister and I had al'owed
him to get up because it was necessary
that it should be laid. Your objeclion
was not to that. Your objection  was
that it should have been ]aid before the
Government was formed. Thig was the
objection. (Interruptions). This was ex-
actly what Mr, Mathur had said.
Thts was wha¢ I understood. (Interrup-
tions). Don’t interrupt, Mr. Mathur, 1
will allow you. Your objection was that
the Government was formed earlier and
it was being reported later, that the paper
was sought to be laid later. Now, till
the Home Minister comes and explains
the position, we will leave the matter

Okay?

SHRI SIKANDER BAKHT: Perfectly
all right.

THE DEPUTY CHAIRMAN: Now,
the matter is over.

SHRI ASHOK MITRA: The matter is
not over, Madam. (Interruptions),

REPORTS AND MINUTES OF THE
STANDING COMMITTEE ON COM-
MUNICATIONS

-

SHRI VIRENDRA KATARIA (Pun-
jab): Madam, I beg to lay on ghe Table

as it is.



